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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE TWENTY NINTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
. AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION NO: 30395 OF 2024

Between:
Odela Harshika, D/o Odela Bheem Raj Aged about 19 Years, Occ. Student
Rl/o H.No. 35-3-960, Gopalpur Hanamkonda Hanamkonda district

...PETITIONER

AND
1 The State of Telangana, Rep. by its Principal Secretary, fuledical, Health and

Family Welfare Department, Secretariat Buildings, Hyderabad.

Kaloji Narayana Rao University Of Health Sciences, Rep.by its Registrar,
Warangal, Warangal District.

...RESPONDENTS

Petition under Article 226 ot the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, order or direction more one in the nature of WRIT OF

MANDAMUS declaring the action of the respoMents particularly the 2nd

respondent in not granting permission to the petitioner to upload the application

for attending the counselings for' B'and 'C'Category NRI quota admission into

AYUSH COURSE (Bachelor of Homeopathi Medicine and Surgery (BHMS) and

Bachelor of Avurvedi Medicine a3d Surgery (BAMS)) for the academic Year

2024-2025 is illegal, arbitrary, contrary to the rules and unconstitutional.

!A NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances statred

in the affidavit filed in support of the petition, the High Court may be pleased to

direct the 2nd respondent to consider and granting permission to the petitioner to
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uploadtheapplicationforattendingthecounselingsfor,.B.'arrd'.C..CategoryNRl
quota admission into AYTJSH COURSE (Bachelor of Honreopathi Medicine and

Surgery (BHMS) and Bachelor of Ayurvedi Medicine and Surgery (BAMS)) for the

academic Year 2024-2025 Pending disposal of the above \/Vrit petition.

Counsel for the Petitioner: SRI P'AKHIL RAJ' REP- FOR

SRI M.KESHAV YADAV

Counsel for the Respondent No'1: GP FOR MEDICAL HEALTH FW

Counsel for the Respondent No'2: sht e'nnvt'.nEP' FOR
SRI A.PRABHAKAR RACI, SC FOR KNRUHS

The Court made the following: ORDER



THE HON'BLETHE CHIEF IUSTICE ALOK HE
AND

THE ON'BI-E SRI TUSTICE .SREEN RAO

Writ Pe tition No-30395 of 2024

ONDER, @er thc Ho 'bh the Cbie tot Akk Andh4

Mr. P.Akhil Rai, learned counsel represenrs

Mr. M.I(eshav Yadav, Iearned counsel for the petitioner.

Mr. G.Ravi, Iearned counsel tepfesenfing

Mr. A.Ptabhakar Rao, learned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences appears for

respondent No.2.

2. '07ith the consent of the parties, the matter is heard

finally

3. In this writ petition, the peritioner intcr alia has prayed for

the following relief:

"For the reasons stated in the accompanying

afFtdawt, the petitioner herein prays that this

Court may be pleased to issue a writ, order or

di-rection, more one in the nature of writ of
mandamus declaring the acdon of the

respondents particulady the 2"d respondent in not
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granhn€i pemission to the petitioner to upload

the application for attending the counsr:lirgs fot
"8" ancl "C" category NRI quota admission into
AYUSH COURSE @achelor o[ Horneopathi
Medicine and Surgery) @HMS) and Bat:helor of
A1,'urwedic Medicine and Surgery (BAMS) fur the
acadcmic yer 2024_25 as illegal, arbiuary,

conualy to the rules and unconstitutic,nal and
pass such other order or orders as this Cr>urt may
deem fit and proper in the circumstances r,[ the
CASC.,,

4. Learned ccunsel for the pedtioner submits rhat on

accounr of ill frealth, the petitioner could not upload her

application for counseling in respect of manage,m,:nt quota .B

and c' caregorv sears for admission to the AyLjSH couRSE

(Bachelor of Homeopathi Medicine and Surgery) (BHMS) and

Bachelor of Ayurvedic Medicine and Surgery (ttA,MS) for the

academic year 202:.4-25. It is further submitted tlLat with regard

to the grievance of the petitioner, the petitioner has submitted

representarion dated 26.10.2024. It is also subnritted that the

aforesaid representarion failed to evoke any rest,o.se and the
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writ petition be disposed of with the direction ro respondenr

No.2 to decide the said representation by a speaking order.

5. On the other hand, learned Standing Counsel for

respondent No.2 submits that suitabre action on the aforesaid

representation shall be taken by respondent No.2

6. In view of the aforesaid submission and in the peculiar

facts o[ the case, the !7rit petition is disposed of with the

direction to respondent No.2- Universiry to decide the

representation submitted by the peritioner by a speaking order

within three days from today. It is made clear rhat this Court

has not expressed any opinion on the merits of the matter.

Miscellaneous applicarions, if any pending, shall stand

closed. There shall be no order as to costs. i
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SD/.K.ATIIMAJI
ASSISTANT REGI$TRAR^"'';;";,;W;,;=; \

to'r. 
,n" Principal Secretary, Medical' .H:'alth;nd Family welfare Department'

' sdi*tliiit-auitdings' Hvberabad' State of relansana'

2. The Registrar, Kaloii Narayana Rao University Of Health Sciences' Warangal'

Warangal District'

3. One CC to SRI M'KESHAV YADAV' Advocate [OPUC]
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4. One CC to SRI A.PRABHAKAR RAO' SC FOR KNRL'HI] IOPUCI

5. Two CCs to GP FOR MEDICAL HEALTH FW' High Court for the State of
"' i"ringin, at HYderabad [oUT]

6. Two CD CoPies

BSR



cc TODAY

HIGH COURT

DATED: 2911012024

ORDER

WP.No.30395 of 2024

DISPOSING OF THE WRIT PETITION,

WITHOUT COSTS
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